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THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN):
Sir, the Shankaracharya of Puri had, while
speaking on March 29, 1969 at the
International Convention of World Hindus at
Patna, stated that untouchability was not
wrong.

Government have obtained legal advice
regarding the actionability under law of the
speech delivered by the Shankaracharya. We
are advised that the speech coming as it did
from a person of the position of the Shan-
karacharya and delivered in a conference of
Hindus constituted an encouragement to the
practice of untouchability, and was accordingly
punishable under section 7(1 )(c) of the
Untouchability (Offences Act, 1955.

The Bihar Government were advised to
examine the authentic text of the speech with
a view to launching a prosecution. They have
reported that the police are instituting a case
under the Untouchability (Offences) Act, 1955
and section 153-A I.P.C. and are taking up
investigation immediately.

[THE DEPUTY CHAIRMAN in the Chair]

The police have registered and are
investigating a case under Untouchability
(Offences) Act, 1955 in respect of the
statements in the same strain made by the
Shankaracharya in Delhi on 8th April.

SHRI BHUPESH GUPTA: (West Bengal):
Madam . ..

THE DEPUTY CHAIRMAN: |
do not know whether you can seek any
clarifications at this stage. The statement
has been made. (Interruptions)

THE LEADER OF THE HOUSE (SHRI
JAISUKHLAL HATHI): We
shall find time for it.
(Interruptions)

THE DEPUTY CHAIRMAN: |
am not allowing any clarifications now.

[RAJYASABHA]
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THE CONSTITUTION (TWENTY-
SECOND AMENDMENT) BILL,
1968

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN): | move:

"That the Bill further to amend the
Constitution of India, as passed by the Lok
Sabha, be taken into Consideration."

As we all know, the Bill was introduced in
the Lok Sabha on the 10th of December, 1968
and thereafter it was referred to both tjje
Houses, | mean the Joint Committee of both
the Houses. The Joint Committee consisting of
45 members, 30 from Lok Sabha and 15 from
Rajya Sabha, considered the Bill in six
sittings. The Chief Secretary, the Finance
Secretary, of the Government of Assam, the
Advocate-General of Assam, the
representatives of the Ministries of Home
Affairs and Defence, the Attorney-General of
India and Shri Vishnu Sahay, a former
Governor of Assam, were called by the Committee
for giving evidence. The  Committee
recommended the Bill for consideration which
was passed by the Lok Sabha and now in this
House we are considering the Bill.

Madam, | do not want to take more time of
the House by giving the full history of this Bill.
But | would certainly recapitulate certain
major events that took place in the last 8 or 9
years. The demand of the hill people for giving
them maximum autonomy was considered and its
further examination started some time in 1960
and after that it was considered from time to
time. An assurance was given by the then
Prime Minister of India, Pandit Jawaharlal
Nehru, that maximum autonomy within the
State of Assam would be considered. After that,
as we all know, a Commission was appointed
under the chairmanship of Shri Pataskar which
went into this matter thoroughly and made a
report. Unfortunately the recommendations of
that report were not acceptable to both the
sides. Later on a
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Cabinet ~ Sub-Committee  was  formed
informally to consider this question in all its
aspects, which had discussions with the
representatives of different views in Assam
and the hill side. That went on for nearly a
year or so. Even though | was not in charge of
the Home Ministry at that time, | happened to
be a member of that Sub-Committee which
had the privilege of sitting with different sec-
tions of opinions and which tried to
understand their  difficulties and their
aspirations. As a result of all this talk Madam,
a statement was issued on 13th January, 1967,
which announced that Government had taken
the decision to reorganise the State of Assam.
Along with it we had also, at that time,
indicated the scheme of regional federation.
Then, ultimately, we found that though this
idea of federation was acceptable to the
leaders of the hill area it had been rejected by
practically the entire people of the plains of
Assam. All the same, naturally, we could not
give up our efforts begun at that time, and so
we undertook further negotiations and
discussions with the representatives of public
opinion in Assam. | think | have reported to
this hon. House that in the month of May |
along with other colleagues went to Gauhati
and had long discussions for nearly two days
with the respective leaders of different poli-
tical parties in different parts there. At those
meetings it was decided that we should have a
sort of conference in Delhi which should be
attended by all the representatives of the
political parties in the Assam Legislature. We
met here and discussed the issue for two days
but without producing any concrete results,
though of course a small group was formed
under the chairmanship of Shri Asoka Mehta.
And they produced a certain report. But it was
not acceptable to the leaders of the APHLC.
So the problem had to be left there. But again,
Madam, the threads of discussions and talks
were taken up and further talks were held, as a
result of which the important statement, which
was issued in the month of September, 1968,
was announced and, Madam, the present Bill
is, really speaking, based on that
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statement. In substance, the scheme, as 1 have
already explained, is that the hill areas of
Assam will be constituted into an autonomous
State within the State of Assam. That, really
speaking, is the present scheme. The subjects
and legislative powers and executive
functions will be distributed between the State
of Assam and the autonomous State within the
State of Assam. There will be a Legislature
for the autonomous State. There will be a
Council of Ministers for the autonomous
State. What will be the size of this
autonomous State, it is very difficult to say
now because, at the present moment, though
Garo and Jaintia Hills will form part of this
autonomous State, Mikir and North Cachar
will be given the option of joining this
autonomous State or not joining it. Therefore,
the size of this autonomous State will be
decided later on when we accept this Bill and
the other connected Reorganisation Bill. And
then possibly we will reach the stage of
actually working out the option given to these
areas. So this is the general scheme of things.

Madam, at the stage of consideration by the
Joint Select Committee of this problem, many
aspects of this reorganisation question were
examined. There were representatives of all
the political parties present in the Joint Select
Committee. Madam, if we summarise the
suggestions that were made in the joint Select
Committee, | find one very interesting
conclusion; though there are many Notes of
Dissent submitted by the Members, | find no
Note of Dissent has supported the status quo;
one or other solution was made to reorganise
the State. Of course there were many alterna-
tives to what we have suggested in the form of
this Constitution (Amendment) Bill. One
alternative solution was that, instead of giving
this form of autonomous State, a completely
full-fledged State should be given— that was
one alternative solution. Another alternative or
suggestion was that every autonomous district
should be developed into an autonomous
State; thus, instead of having one autonomous
State there will be six au-
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[Shri Y. B. Chavan] tonomous States. A third
suggestion which came from the members of the
Jana Sangh, if | am right, was that, instead of
having this autonomous State, it was much
better to convert these autonomous, districts into
Union Territories. So this was the third alter-
native that was suggested. In substance, this is
what they said. {Interruption) | hope | am not
misrepresenting your point of view. They are'in
the Minutes. Now | would like to give my
arguments against each of these alternatives.
Giving a full State was completely
contradictory to what our stand in this matter
was. Our idea was not to divide the State of
Assam. Our main idea was to keep this entire
area together. Our idea was that the integrity
of the State should not be broken but at the
same time we should make the maximum effort
to meet their aspirations and give them
maximum autonomy within the State of
Assam. And this Bill achieves that. Then,
Madam, the idea of having six autonomous
States is rather overdoing a thing. Possibly, it
is trying to make the entire proposition an
absurd one; instead of having one State there
will be six autonomous States; it is neither here
nor there. The idea of Union Territories is also
practically of the same type as the earlier one
and, really speaking, if I have understood the
members of the Jana Sangh correctly, their
intention was, their idea was and their empha-
sis has always been on the aspects of the
security of that area. So, having Union
Territories, and so many Union Territories means,
really speaking, bifurcating the relations between
the people of Assam and of the Union
Territories.

SHRI BHUPESH GUPTA: (West Bengal):
They have faith about Union Territories.

SHRI Y.B. CHAVAN: Sowe
could not accept that suggestion also, and |
think majority of the Joint Select Committee
supported the proposition as it is and | am sure,
Madam, this hon. House will agree to this Bill
because there is another very important aspect
of this Bill that the pre-

[RAJYA SABHA]
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sent proposals are based on a certain consensus
that was reached between the leaders of Assam
Government, the leaders of the plains in Assam
and leaders of the APHLC. As always, this
question of reorganisation of areas is full of
difficulties and full of complexities. Everybody
feels that justice is on their side, but then ulti-
mately we have to consider this problem from
the point of view of national security and the
willingness of the parties concerned, and
generally it is always better to solve these pro-
blems on the basis of a general consensus or
agreement among the parties concerned. So
the present Bill is the result of such a
consensus that was arrived at between the two
parties.

Madam, another argument is possible and
might be advanced, and | would like to
anticipate that argument and meet it now, the
argument being that, if once we concede such
a new type of administrative unit, will it not
begin a further process of demands for such
arrangements, what will be the general
repercussions on the other problems in the
country. That was one more argument that had
been made. Madam, my reply to this argument
has been and will be that this question of Assam
hill areas is a'very special problem, not because
that we politically think that it is a special
problem but because this problem has been
treated as such in the Constitution itself. The
Constitution and the Schedules therein have
treated these areas completely differently. Even
today the districts have the autonomous status;
they have got certain special privileges. What
we are doing today is that, taking these areas
as such, instead of having the autonomous dis-
tricts, we are giving them more power treating
them as an autonomous State.

Madam, an argument was made that the
entire north-eastern area is a very important
area from the security point of view. | need not
go into the details why it is so. Everybody ac-
cepts that proposition, and where the security of
the area is concerned, ultimately we will have to
go by the
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contentment of the people and therefore we
thought that as these proposals met the
general aspirations of the people there, we
should support them fully.

I hope the Members of this House will not
look at this problem from the party point of
view. Really speaking, we are trying to
provide a national solution to a national
problem, and | expect that the hon. Members
will look at the propositions or proposals in
this Bill as such and support the Bill
unanimously.

The question was proposed.

SHRI M. RUTHNASWAMY (Tamil
Nadu): Madam Deputy Chairman, the
proposal before the House is one of the most
important that the Parliament of this country
has been called upon to deal with. It is the so-
lution of a very difficult problem, a problem
which has been created by the geographical
position of these areas. In the first place they
constitute a frontier area and whichever State
has had to deal with frontier areas has always
been called upon to deal with them in a special
manner. A special Constitution has had to be
found for them because they are very sensitive
areas. The security of the country is bound up
with the way the Government of that area is
conducted and therefore all the States which
have had to deal with frontier areas have had
to give a special Constitution to such frontier
areas. In the Roman Empire the frontier
provinces were brought directly under the Em-
peror whereas the other provinces away from
the frontier were dealt with by the Senate. This
is not only a frontier area but is also a
backward area. These hill areas have been
neglected by whichever Government sat in
Shillong, whichever Government was in
charge of Assam. Even in the British days
this* area was dealt with in a special manner.
They had the system of excluded areas and
partially excluded areas. The Governor of
Assam was directly responsible for the
administration of these excluded areas and
partially excluded areas and the Governor of
Assam acted as the
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agent of the Government of India. And it is
for these two reasons—because they
constitute a frontier area and because they
constitute a backward area neglected by the
Government of Assam—that this proposal has
been brought forward.

Various proposals had been suggested.
There was Nehru's original proposal of
Scottish pattern whereby a special Minister for
the hill areas was to be appointed, a special
secretariat was to be constituted and special
arrangements made for the administration of
these areas. Then we came to the Pataskar
solution which also has been found
unsatisfactory  because it allowed the
Government of Assam to still have a direct
and immediate jurisdiction over the frontier
areas in spite of all the failings of the Assam
Government in regard to the welfare work that
this special backward area needed. The
Pataskar Committee made much of the fact
that money has been spent on these hill areas
in proportion or even more than in proportion
to the population but that is not the test. It is
not the population that should be the test; it is
the backwardness of the population that
should be the test and judged by that test the
Assam Government has so far failed in
providing all those social welfare services that
these areas specially needed. Then there is the
Union Territory solution which, in my
opinion, would have been the best solution of
this problem because the Union Territory has a
special kind of Constitution, a special kind of
Government and it is directly dependant upon
the Government of India, more directly than
the ordinary State, and on account of the
backwardness of the area, that area could
expect special financial contributions from the
Union Government.

But this proposal which has now been
suggested is a compromise solution. It is a
solution which is acceptable both to the
Assam Government, the Government of the
plains and to the hill area people. And after all
this is only an enabling measure. The details
of the Constitution will have to be framed by
the Parliament Bill that



617 The Constitution

[Shri M. Ruthnaswamy] will come up soon
after this Constitutional amendment has been
accepted. There is provision for a special
Council of Ministers; there is provision for a
special Legislative Council and even special
powers of taxation are to be granted to this
State. It is unfortunate that the word 'State’ has
been used. The use of the word 'State’ of
course raises the question whether we are
going to have States within States, whether we
are going to have another reorganisation of the
States and so on. If the word 'State' had been
avoided it would have been better. There could
have been something like a Regional Council
but then the 'State' is a status symb61l
nowadays in this context and we are so fond of
status symbols. Every district must have a
University; every language must have a
University and every subject must have a
University because University has come to be
a status symbol. It is to the Parliament Bill that
we should look for all the details of the
Constitution and | hope the Parliament Bill
that is to be framed after this Constitutional
Amendment is passed will provide for real
autonomy for the newly constituted State or
Region and especially in regard to finance
there must be a special provision for financial
powers of the new Administration. They must
have financial « autonomy to a certain extent
and they should not be dependant upon the
Assam Government for financial
contributions. This Constitution, Madam
Deputy Chairman, reminds me very much of
the system of Diarchy which was introduced
by the British Government as a step forward
towards full responsible Government. | knew
the functioning of this system of diarchy from
close quarters because | was in the Legislative
Council at that time and | knew how it
functioned. There were all kinds of
difficulties. The Ministers for the transferred
subjects were dependant for their finance upon
the Minister for the reserved subject of
Finance who was in charge of the finances of
the whole Government, the transferred
subjects Government as well as the reserved
subjects Government.

[RAJYASABHA]
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[THE VICE-CHAIRMAN (SHRI RAM NIwAS
MIRDHA) in the Chair]

There were clashes between the two sets of
Ministries and it was only a spirit of
accommodation that brought about a peaceful
administration in diarchy. But the merit of
diarchy was that it was a transitory measure, a
temporary measure, leading on to fuller,
representative and responsible Government. It
was a half-way house and we who saw it
function from close quarters hoped that it
would not prove to be a wayside grave. And
that is what we hope in connection with this
new Constitution that we are providing for
these hill areas &{ Assam that it will be a
half-way house to fuller and complete self-
government for these hill areas. And therefore
it is that we wish this Bill, although it is not
fully satisfactory and although it is- a
compromise solution, Godspeed in this House
so that the feeling of anxiety which has almost
amounted to frustration among the hill area
people may be ended and they can look
forward to an era of self-government for
which they have been looking all these long
years.

SHRI M. VERO (Nagaland) : Mr. Vice-
Chairman, Sir. when | rise to support the Bill
and commend the measure to carve a State in
Assam to meet the aspirations of the hill
people, I do experience a feeling of uneasiness
and dissatisfaction over the sum total of the
agreement reached between the parties. Even
as we are passing the Bill, | hear rumblings of
discontentment among the people of the Garo
and Khasi hills and as a result they have
formed the Hill State People's Democratic
Party to further carry on their struggle for a
full-fledged State. Moreover, out of five hill
areas, the future of the three major and more
turbulent districts—Mizo, Mikir and Cachar
—are left out. It means the question may have
to be reopened and we would once more have
to face moments of agonising reappraisal. It
would be better if the Government of India
and the leaders of both the Khasi and Garo
hills keep a little
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patience and persuade all hill districts to join
hands with the proposed hill State. In that case
the objective of the State will be fulfilled.

I do not want to say anything which will
come in the way of an agreed solution, but
any agreed solution should not lead to trouble
and confusion. In this connection | want to
point out that, when the autonomous State is
created within Assam State, there may arise
more problems between the plains and hill
people in the matter of drawing up boundary
lines, in the appointment of the Public Service
Commission Chairman and Members, the
Advocate-General and Judges, and more
particularly in the matter of laying the
financial statement by the Governor, who is
the Governor of both the States. Obviously,
during the financial speech, the Governor will
be guided by the Chief Minister of Assam.
Without the Chief Minister coming in, in
respect of these matters the autonomous State
will feel naturally that it is under the
steamroller of Assam State. Sir, although law
and order is left to the State of Assam in the
Bill, the hill State will definitely demand its
transfer to the hill State at a later stage. The
officers of all-India Services and the higher
State Services are likely to be within the
control of the Assam Chief Minister and his
Government. Under such circumstances, there
is no scope for any control of officers in the
State by the Chief Minister of the hill State.
This is bound to lead to administrative
difficulties, complications and confusion.

We have to accept the fact that the hill
people want to lead their life unhindered by
the Assamese and no new methods should be
evolved so as to defeat this purpose. While
considering the question of the entire Eastern
Region, in the interests of the nation, the issue
of Nagaland should not be mixed up with
other problems. The proposal to form an
Eastern Regional Council does not hold out
any solution. The Government of Nagaland
was not consulted in the beginning and it did
not accept it. Why then any effort should be
made to impose il upon us, while the Central
leaders
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reiused to concede our legitimate demands
like a separate Governor, the transfer of law
and order subjects to the State? However, the
State Government, under the able leadership
of Mr. Hokishi Sema, Chief Minister of
Nagaland, is slowly putting the State
administration in order. Any action which
retards this progress towards peace and
security should be avoided.

With the arrests of a large number of
Chinese-trained rebels, the way has been
cleared to have a settlement but these arrests
should not make anyone complacent towards
the hardliners. We should not drive the re-
maining underground to desperation by
avoiding to talk to them, if they sincerely so
desire.

Before | conclude, | may also point out that
an unimaginative approach to NEFA is
foreseen. The Report of the Ering Committee
has been shelved. The Committee had
proposed the shifting of the NEFA Secretariat
to NEFA itself, but the Secretariat remains in
Shillong which is far away from their
homeland. People* feel as if some aliens are
ruling them from outside. It is a bad policy for
national integration. Moreover, Sir, the people
of NEFA do not feel any sense of
participation in the management of their own
affairs. We must give the people of NEFA
popular representation and let them look after
their own affairs, with a political status
equivalent to a Union Territory or any status,
which the people there feel decent and
honourable in which they can happily shape
their lives, should be accepted. The Ering
Committee has made these suggestions. We
should examine this Report and implement its
recommendations immediately.

In conclusion, Sir, | thank the Home
Minister for his courageous and imaginative
handling of the issue and give our best wishes
to the new State. We, the hill people, will be
happy !o see our brethren settling down to
peace and progress.

Once again, | support the Bill.
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Z faspa wan AEEEE w2 A4
w1 aF mewms  fefga
7 FfFw wwEAmm frfgaa
AN MAAHT 2=z FT oAAr F A,
Tz Aamataar  fifeam F oawm
@z F7 g A A -
FH AHM FZ & #ET Ay
uq UMW T & AeA 39
QEAWS =z 30 Tomr 2 78 21
§ quaTr Z fF 27 oF wsm FT 0%
mq 21 zm wvAaTa gfed &
Ffer & AT F owd W OATR-RIE
T F7 AT Every word
has a definite connotation.
ferram & AT TrsAl AT A,
gfasas = sAT a1 @7 37 difaEs
mex # oA famrmm W onmw
e A1 FerAr fAmadr 4 zma
¥ qifgas w1 #Ezw A1 AEr WA
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F 2 O O IA FEA F AAT
YEW F4 WA A Al SR T A%
wAE @I ZT F| W FAA AW

I AW X WA W @A A1 wiow
&I FTE FoudT ZUA ATH AT¢ A faa
Y AEr AT 4% FA9 0F Griegd
drEd At A| q@ 2 feEA
F I AT W WA = A
fafeq =2z =% o @@ &7 Al
FT WA ZF A, AW AT qAT
TAW A4 7 FIW AT AdAwr | #
ATEAT § TOHRIT T WIHA UL AHITAT
& arg fawre @ wifs wEEmE
@z fafew 7 =z W www =
T I9% A F ANE Agl AT
oA ATy, @, we sdfaa w
Fr wifowr A E - FE e A
wﬁuﬁwmm@mﬁw

A fefgar w1 @ awlt W17
safamr & fam  #EEl HECHAT
FET 0L AT FAT & AP A
WA AT AN AT @

[30 APRIL 1969]
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Bill, 1968 -

faerdt, 7% wezm @ fawd, g
afe® garyam &1 wifar 37
o & faq IaF1 AEEEE $EET
YA FIA FT FEA Ao A
I FW AaF ¥ 43FT 4gEd &
afew, zawr fedr o ae 0w &
FE # IALE W 4, TR A
T T AwEEl § gAEE #
faa #f w7 % @EE IW OF
qrfer W F Atg wo fafoe
AET AT FTAT FIF FT A A(AHTT
na‘hmwmw
F TR # A ST oTIET AT
qAA AG FTOAHA

fax a9 2 f& &¢ Iw F -
Iffzg 7 w\™ & a7 A FE M
faar #37 #Awg A IW F I
T A 3AE  aforst § oW
IHF 949F  AG FT AFA HIT
WAy qrar & 9w F gz
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[t §raT teg wET) ~
FAH WA EAlaw  wEFEl w}
ITANT F & fAq A0 waee @,
guEr A A1 asw w49, AT
AF @IT AwmEs  AfEwEt &6t
gF faa gfaa 4, a9 fawe
FT Tfzgd ) wd wgEQd wAW
FT gu fa=iz @@ s 8% gaig
¥ AW FZ TAH OFTF [T gATE
g I¢ @S gla @ | '

AW FT N WY WT TR Z,
sar & wd @d @ fEar ar
f o & @i 7 fvar 9@ aEr
qg WAl £, 4z AW ¥ gac Wl
9T IIq A A ST & fa-
fam qagmEEr wiaar 9w faEr
GFTT FT SAT Al AE0 mem) &
quRAT § wmET wwer faege oAt
v wgraiftd g0 gw AT #ed
i A f& wem & waErdr g=3e
1 uF faoq &4 § #www F1 70
@ wET @i W & gEe dal
¥ 9@ g "iEEmal & maw faw
9 F 2, 3w 9% faw 9w
g wagfaar @ &7 W2
o ifes dFdhna &€ ol
gt fagam & o =g fowwr faat
§ ®za fomTgEaa 70 g9
gFTieT Arafafadt diw tefafesfa
fffafad @ fradr & aw e
@y, afrw dar 5 8% 591 12 0w
WA & HTATT 97 §1¢ ORI T
ANAIEIIT 99 &7 &% gl Al
At fws go @& 1 TAw  IwEr
ger Sr oW g ww wA fred
gu @@l & am 97 faw-feq  wywe
& WEEH 99 @ 1 A% aFIT
F1 A9 FAEGT 431 FL O, WH-
U I AW W AFFL T W
W & TEAT FT GAIAE ALl HE
O W WETH & SH WEMEE

[RAJYA SABHA]

(Twenty-second Amendment) 630
Bill, 1968

fefzaza & faa gu afga 20
Y ‘maegr F¢ wiw fE5r @y gw
F1 SHMIHT %9999 F 999 H
g mad v far gw aWw ¥ wEw
wzm, sHv fax fm @@ @
txfafaeifzg 7z w7 #  ofeda
Fed &1 @ravasar g oTear e
F2q & a0 gwa) uw oFEwE Ay
F1 @A @wea w1 |7 fAEe F
Fifga ) s EW0 aFEl ®OWT
T oEFAl H WY WWa A1 W
T ARl & wasEl F7 GHTEE
adr g aaits wmaa ¥ fgw w2z
FI, wEwEg fgm @z %1 " w1
W FE wNAT T 0 AE I
F f& t=ar amde & T &
FIE ddg ad g A1 w0 7 A4 H
A ow@Ed @i g od 3w aw
T T L | HAATAE T T
g, 99w § 94F WA g
ar it ogfafasfes sEear AW
T OE, FT AT AT & ames §
ag faafifera fempom & fa7 aga
W=\l 2, AfF TodjemHoumoHTo HI
™ g 4 gf fEar @i 9w
g wwa £ & wme wE
AT ®1 G FfEe a@ &7 9,
T WIS AR T AT ST AT SqAEAT
Wodge A aw qra, ww fafEe
WT A Fer ¥ i % A oum
rf Ofedaa degeE 48 2 T
AT AT 48 B R oww oF Aave
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244 F HAE FL| ANEHA 244
F oza FTy W owgl o fafaw
feez ww www’ faan sEE
#ifqz %71 Backward, Scheduled
or tribal areas including the present
autonomous  districts of Assam

4 A1 5 F@r F ar TAF
; H AW §
AW FT AHTATA BNTT &F &1 AMAT
faeiardt =@ Frgaq @Al & @n
# gfs ot & s fawr faw fa=n

afrge A g9 & AW A

MESSAGE FROM THE LOK
SABHA

THE APPROPRIATION (NO. 3) BILL, 1969

. SECRETARY: Sir, | have to report to the
House the following message received from
the Lok Sabha,

[30 APRIL 1969]
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iigned by the Secretary of the Lok >abha—

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to enclose herewith the
Appropriation (No. 3) Bill, 1969, as passed'
by Lok Sabha at its sittine held on the 28th
April, 1969.

"2. The Speaker has certified that this
Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

Sir, | lay the Bill on the Table.

REPORTS OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS (1968-69)

MISS M. L. M. NAIDU (Andhra Pradesh):
Sir, | beg to lay on the Table a copy each of
the following Reports of the Committee on
Public Undertakings (1968-69): —

(@) Thirty-fourth Report on action taken
by Government on the recommendations
contained in 30th Report (1965-66) on
Bhilai Steel Plant.

(b) Thirty-sixth Report on action taken
by Government on the recommendations
contained in 23rd Report (1965-66) on
Indian Airlines Corporation, New Delhi.

(c) Thirty-seventh Report on action taken
by Government on the recommendations
contained in ">th_ Report  (1964-65)
on Oil and Natural Gas Commission.

1 P.M.

(d) Thirty-eighth Report on action
taken by  Government on the
recommendations contained in 40th Report
(1966-67) on Material Management in
Public  Undertakings.

(e) Thirty-ninth Report on action taken
by Government on the recommendations
contained in 35th  Report  (1966-67) on
Indian



